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Aireem~1t for Repatrhition or Hijacke" 
to Re!\pective Countries 

1899. s~iRl A.T. PATrL: Will the 
Minister of TOURlS\1 AND ClVIL 
AVI~TI0'-1 he ple.1,_~ j tf'l state whether 
in view of the exoericnce of the past 
regarding hijacking of aeroplanes, Govern-
ment prooo"e to enter into bilateral 
agreements with all the neigh~ouring 

countries so as to ensure the s:1fcty and 
safe return of passengers and their-
property and the a •:- roplane as well as 
repatriation of hijackers to the respective 
countries ? 

THE MTNfSTER OF STATE OF 
THE MINISTRY OF TOURISM AND 
CTVIL AVfATION· ~SHRI KHURSL-IEED 
ALAM KHAN) : THE Government 
have at present no propos ti und~r con i-
deration for entering into such bilateral 
agr~ements However, three international 
m ·Jltil akral treati es namely; The T okyo 
Convcntio1 on Offences and Certa in 
Other Acts Committed on Board Air-
craft, The H3~ue Convention for the 
Suop '. ession of Unl:lwful Seizure of 
Aircrnfr a ld the Monrreal Convention for 
the Suppre " i n of Unlawful Act <; against 
the Sa '"ety of C ivi l Aviation, however, 
exist. T hese C-Jnven t ions set-forth the 
nurns c0nc :ril ng safe y an:l sa fe r;;turn 
of passengers anJ the property and air-
craft . The~ also de~I with the QU!S'ion 
of extradit.io n or prosecution of hijac-
ke rs. 

Amon!;'; nther countries, India, Bangla-
desh . N ·pal , Sri La nka and Pak L tan are 
parries to these Conventions. 
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Payment of Draft drawn by National 
Westmin•stea· Bank, London in favour of 

one Shri Basti Ram , 

1901. SHRI G.S NIHAL SINGH-
WALA : Will ihe Ministor of FINANCE 
be plea~ to state : 
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(a) whether a Draft dated 1st 
February, 1983 for £2045 71 drawn by the 
National Westminister Bank, London in 
favour of Shri Bast; Ram of Abohar, 
Puniab was received by State Bank of 
of India, Parliament Street, New Delhi; 

(b) if so. whether the payment has 
been made to the rightful claimant ; 

(c) if not. the reasons therefor ; 

(d) whether the payment was drawn 
fraudulently by some one else ; 

(e) if so the action taken by the 
authorities ; 

(f) whether some employees of the 
Bank are involved in this fraud ; 

(8) if so, the details thereof and the 
action taken aga imt 1hcm ; 

(h) whether the amount inv0lved hris 
been recovered by the Bank from the 
culprits ; and 

(i) if not, the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY Of Fl~ANCE 1._SHRI 
JANARDHANA POOJARY): (a) to (c) 
According to the State Bank of lndia, 
one Shri Balbir Singh deposikd for 
collection and credit to his Savings Bank 
account with their New Delhi Main 
Branch a draft No. F-176304 dated 
1-2-1983 for £ 2045.71 issued by the 
Narional Westminister Bank, London, 
which had been endoned in his favour by 
the p<iyte, Shri Basti R'1m. The p1oceeds 
of the draft were c1editcd co the al.COur.t 
of Shri Balbir Singh, wno withdrew the 
money on 30-3-1983. Since the draft 
was duly endorsed in favour of Shr i 
Balbir Singh and such transfer of 
negotiable instruments by endorsement is 
permissible uoder the Negotiable Instru-
ment Act, the payment of the draft to 
Shri Balbir Singh is considered as payment 
to the rightful claimant. 

(d) to (i) On 28.9-83, Shri Basti Ram 
of Abohar, Punjab, claiming to be the 
payee of the aforesaid draft. -called at the 
Bank and contenced that the draft in ques 
tion ~ent by h!s son in Algeria was never 
received by him Consequently, the Bank 
made enquiries in the matter. It could 
not trace the whereabouts of Shri Balbir 
Singh. Keeping in view the fraud.ulent 
nature of the case, the Bank referred the 
matter to the Cenrral Bureau of Investi-
gation who have registered an FIR. 
The matkr is still uader investigation by 
CBI. 

Trapping of Rank Customer in Bank of 
Baroda, Baroda (Gujarat) 

1902. SHRI MANOHAR LAL SAINI: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it 1s a fact that a bank 
customer along with his wife and child 
were trap pe <1 m total da1 kness on 
11 A pr il, 1984 in the Bank of Baroda, 
Baroda \Gujarat), for 17 hou rs ; 

( b) if so, whether the ma tter h .:i s been 
probed and the guilt y oflker pun ished 
suitably ; 

(c) the n easnres taken to ensure the 
non- recun ence of the same in future ; 
and 

(d) the derails of the compensation 
given to the customer ? 

THE DEPUTY MINISTER IN THE 
MJNJSTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and 
(b) Yes, Sir. 

(c) With a view to avoid recurrence of 
any such incidents, the Bank of Baroda 
has introduced the following ml:asures : 

J. Installation of battery/power 
operated loud speaker for announ-
ment in GuJarati /H indi and 
English the closure of the vault. 




